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Take notice that the above application has been fixed

‘ for /4<4mﬁiggfo;n on éw'éﬂﬁ r3
? §t }0.30 A.M, In the said application you represent the
applicant /respondent and therefore you are hereby informed

to*remain present for conducting the matter., If you will

yifail to appear or to arrange to proceed with the matter it
*aA w1ll be heard and decided in your absence. If necessary you

;Mggﬁﬁ_i7may arrange to inform your client to remain present in the
( o Court.
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Take notice that the above application has been fixed
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“'Aimgat 10.30 A.M. In the said application you represent the
:!;appllcant/respondent and therefore you are hereby informed
: to remain present for conducting the matter. If you will

fall Lo appear or to arrange to proceed with the matter it
,..wa'll be heard and decided in your absence., If necessary you
n"‘fﬁ.j—»may arrange to inform your client to remain present in the

Court.
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Take notice that the above application has been fixed
for Al m fesion on ol<§1q>

at }0.30 A.M, In the said application you represent the
applicant/respondept and therefore you are hereby informed
to remain present for conducting the matter. If you will
fail to appear or to arrange to proceed with the matter it
will be heard and decided in your absence. If necessary you
may arrange to inform your client to remain present in the
Court.

\

s
Section Officer(J)
Central Administrative Tribunal
Ahmedabad Bench
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BEFORE THE HON'BLE CENTRAL ADMINISTRATIVE

MISC. APPLICATIOv NO. FO6T OF 1992
IN
ORIGINAL APPLICATION (Stamp) NO.17 OF 1992

o fi 119 o4 (11—
R.B. Kokas and Ors. s« » BPpPL icankts
V/s.

Union of India & Ors. ...Respondents

Wr itten Reply to the Misc.Appln.

on behalf of respcondents.

T L KRt

T : =
’ 3 ' wiE D)
W D R elecera B
work ing as ™ N L with
the respondentg ®3. hereia, do h=2r-eby aslace

in reply to the aforesaid Misc. Applization

as under:

1. I am conversant with the facts of
the case 312d I have perus=2d the relevant papers

-
|

and files pertaining to the matt=sr ani am
authoris=ed to file this reply. I am therefore,
competent to file this reply on  Lehalf  of

the respondents.

2, At the outset T say and submit that




no part of the misc. application shall be

deemed to have been admitted by the respondents
unless specifically stated so. All the state-
| ments, averments «1d 3llegations contained
in the misc. application shall be deemed to
have been denied by the respondents unless

specif ically stated so hereinafter.

3. At the outset I say and submit that
the aforesaid misc. application is misconceived,

untenabie and reguires to be rejected.

4. I say and submit that the aforesaid
misc. application Tor condonation of delay

caased in filing the original application

requires t be rejected summarily as ik is
time barred under the provisions of Section

20 and Section 21 of the Admiristrative Tribunal
Act, 1985. I say and submit that the applicants
snould have made such an application on or.
before 6th March 1391. I deany that the applicaats
came to know about the ordsr under challenge

in November 19390, I deny that the applicanis
have made their second ‘repres ntation imme-
diately after they came to know aboult the
order. I say and submit that the applicants
have ‘not - stated sufficient -reason an o ascount

of which they were prevented from filing =:the

or iginal appl ication before this Hon'ole Tribunal




[ is already
initiated hence
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within the perinod of 1limitation prescribed
under the law.
5, I say and sabni: that siice the
action regarding payment of CCA by the respondant
authoritie;[ the present misc, application
as also the original application deserve
to be dismissed.
6. In view o0f what has been 3tated
above I say and submit that this Hon'ble Tribunal
be pleased =o rcejecht the Mis:. Application
as also the Original Application.
Ahmedabad,
1 W~

ot. 751992,

:Ver if icat iof el ,

L0/ the « hie: ey

qIua i
Gujara[ C‘“‘-‘C; Avintdel, w- 20009

At (DY)

thst

I, XL KHARE

do hereby wverify and state what is

above is  true 5 my Xnowsledge, informat ion

.

and belief and I believe the o bhe

truae.,

s5ame

I have not suppressa2d any aaberia® faoh:.

Ver if ied at Ahmedabad

day of May 1992,

. ;
: . Wb )
$11 Geners) ;
255 er (D
v'i'-’[" ] Iroes
O/ the o Py ' <0 g8 g
O‘M/ Lo o0y ¢ T it
> !
Cljarg; o ¢



i - |
L L . . /

TRIBLUNAL
)
S
?
S

Lid , , Voo b

Y
0

=4

TINISTRAT
7

=3
[

INTRAL A
VHMEDASAD
JERSHS

Report
— ¢ 5
§
|
|
'
)
i
5
|
i
i
i
§
{
)
{
§
!
i
i
{
§
i
i
i
|
{
i

THEZ
0T
7

!
-
L
oy
-
C
]
!
H
§
;
i
i
}
i
}
!
1
}
)
)
\
l
{
!

Ih

#ZTN . i) L ¢

N ) &= SRR :)M‘f e e e e

s s g0 P




M.A./100/92
in
0.A./199/92
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NI The title of 0.A, be corrected tc show the
Qe{) N o \Mag/. ‘

’ﬂ;\\ﬂ'ﬁ 3—;59) ] name all the applicahts. The respondents
V\U‘S YO L"Zﬁ to file reply to M.A. before gth May, 1992,
. Sod ™
QJC)'W“\O'\ \Q) . The matter is adjourned to 8th May, 1992,
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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH

100 of 1992 in
199 ot 1992.
DATE OF DECISION 03.05.1092
Shri R.B.Kokas and Ors. Petitioner
Shri S.P.Hasurkar Advocate for the Petitioner(s)
Versus
Union of Tndia and ors Respondent
Shri Akil Kureshi Advocate for the Respondent(s)
CORAM :
The Hon’ble Mr. o ,c.3hatt :  Member (J)

The Hon’ble Mr.

1. Whether Reporters of local papsrs may be allowed to see the Judgement § -

2. To be referred to the Reporter or not? -,

3. Whether their Lordships wish to see the fair copy of the Judgement ? '«

4, Whether it needs to be circulated to other Benches of the Tribunal ? /
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ReBeKokas
MlesleParnar
JelleTadvi
R.P.Chauhan
Re..Patel

™ 1 .y
B.L.Baria

Z3.C.Raval
MelMleShah
HesePatel
ReDe.3ingh
KeJayantkumar
Ves.Kulkarani
Al.llePatel
M.DJ.Hlzamnaddin
BeMeKulkarni
ReMsRathwa
De3.Bhatt
L.D.Deval
SedePande
P.B.Patel
S.J.Patel
LAeli.Bariva
HeB.Patel
P.L.Dabhi
A.R.VOora
5.PeDabhi
S.HeAsangi
HeA Tiwari
B.3.,Vasava
C.V.Bariya
F.. .Bariva
MlePeMahadik
R.He.Solanki
B.Ge.Patel
LeR.Tiwari
K.lM.Bariya
S.i.Patel
MO, Idri
C.M«Chaghan
R.R.Rajput
B.53.Chhonkar
Ce.HeBariya =
R.FP.Pate
CeleParmar
ReG.Gosali
S.MePatel
S5.CeRaval
HeAJMOAL
De3.Patel
VeB.Parmar
R.T.3harma
D.H.Bhanotar
5.C.Gohil
B.R.Patel
M.P.Pandya

Jawahar Nagar Telephone EZxchande
2 gl oy V4

Jawahar MNagar,
Baroda.

Advocate : 3.P.Hasurkar )

«.+.Applicants.

(Ve




Union of India,

Through President of Iadia,
Rastrapati Bhavan,

New Delhi.

N

Director General of Telephone
Bhavan,
New Delhi.

San ~har

ERNDEE S 8y

The General Manager,
Telecom District Baroda,
Baghucharaji Road,

Karelibag,
Baroda. .« s RE@SpONdents,
( Advocate : Mr.akil Kureshi )
ORAL JUDGHMEDRT
MeAe 1iQe 1D { 19¢ in
Vedihe a‘:"JJ. tgg 8%: ?8520
Date : 08-05-1992,

Per : Hon'ble Mr.R.C.Bhatt : Member (J)
Mr.5.P.Hasurkar, and Mr.Akil Xureshi,

learned advocates for the applicant and the respondents

present. Mr.Akil Kureshi, files reply to the

“MeA., to-day. Reply be taken on record.

2e

This application under Section 19 of

the administrative Tribunals act,

&

de

iled

by 57 applicants who are under the employment of
respondent no.3, in the Telephone Exchange, Jawahar-
nagar, seeking the relief that the order dated

29th October, 1991, Aniexure-iA/4, passed by

Asstt. Director General (3TP), be cuashed and set
adide, and the respondents be directed to pay

the City Comp

3.

application

The applicants

ensatory allowances to the applicants,

filed also an

ive

under Rule - A, of the Administrat/

i |

s e e T oo




Tribugal Rules, seeking permission to file this

composite application of the applicahts for common

cause of action and hence the permission is granted.

The applicants have also filed an application

Fh

or
condonation of delay being M.A./100/92. i which

it is mentioned that theapplicants have filed

ot
&
)
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e
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ah
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st
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0

ary, 1992, though
the impugned order’ challenged is dated 29th October,
1990. It is averred in the application that

they came to know about this order in November,1990Q,
Learned advocate for the apolicant submitted that
the applicants ought to have file this application
Oy 29th October,199D, and there is delay of about

three months in f£iling this application and the

same Dbe condoned. Learned advocate for the
respondents does not seriously challenge this
application for condonation of delay. Relying

on the averments made in the application MeA«/100/92,

I condone the delay and treat the application

within time.

4, This application can be disposed of

at the admission stage. The application is
admitted. Learned advocate Mr.Akil Kureshi, for the
respondents waves notice. Learned advocate for the
applicants drew my attention to the impugned order
Annexure-a/5, dated 17th December, 1990, in which
the Asstt. Engineer (Staff), 0/0 tre General
Manager, Vadodara Telecom District, Vadodara,

as in a letter to the Secretary, ACltf o Committee,

Jawaharnagar Telephoane Exchange, Vadodara, informed




them that thz case for sanction of CCA to the

Telecom. Staff working at Jawaharnagar,Vadodara,
has been take: up with the DOT,; New Delhi, vide
the said Office letter No.R.52/I/106, dated 6th

December,1990., Learned advocate

:D

has drawn my
attention to that letter dated 6th December,1990,
produced at Page.30. 12st line of that tetter
addressed to the Deputy General Manajer,0/0 GMID,
Baroda, to A.D.G.(STP),Department of Telecommuni-

cations, Mew Delhi, 3s mentioned as under :

"Tt is requested to re-consider the

proposal as per rules.”

The learned advocate for the applicant
submitted that they have not heard nor are they
communicated with the ultimate decision to the
demands of the applicants for City Compensatory
allowances. Learned advocate Mr.Akil Kureshi, for
the respondents submitted that the relevant
material to decide that point is forwarded to the

respondent no.2, before one month and therefore,

in all #» L T

respondents will be able
) to take decision within two months.
6. In view of this position, this application

can be disposed of by giving direction to the
respondent no.l and 2 to take the decision in the

matter within two months.

Te Hence the following order s

.056.00



ORDER

"The application is partly allowed.
The respondent no.2, to take the decision
Hithin‘two months from the date of receipt
of this order, according to rules; regarding

the claim of the applicants for grant of

City Compensatory allowance in view of

5}

annexure-A/5, dated 17th December, 1990,

D

which refers to the letter dated 5th December

about
1990, and to inform/7the decision taken to

the Secretary, Actim Committee, Jawaharnagar
Telephone Exchange, Vadodara. . The applicat-
ion is disposed of. M.A. is also disposed of

No order as to costs."

Len A

( R.CeBhatt )
Member (J)

AIT



